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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.A.NO./ 155/93
TES R XIS,

DATE OF DECISION_ : 05/10/99

Petitioner

Advocate for the Petitioner (s

Jnion of India

O
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Respondent

Mr.lN.S.Shevde

Advocate for the Respondent (s’

CORAM

The Hon'ble Mr. v .Racdhalkri

The Hon’ble Mr., 2 .5.Sanghavi
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JUDGMENT

Member (A)
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=
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1, Whether Reporters of Local papers may be allowed to see the Judgment %

2, To be referred to the Reporter or not ?

T/‘j

g, Whether their Lerdships wish to see the fair copy of the Judgment ?

Whether it needs to be circulated to other Benches of the Tribunal ?

T T




0000002..0..00.

shri K.0.7arughese,

Opp. Prabhat Solvent,

Jamnagar Road,

Madhapur,

Rajkot. esscscscsne Applicant.

( Advocate : Mr.B.B.Gogia )

VERSUS

1. Union of India
Owing & Representing
Western Railway
Through : ‘
General Manager,
Western Railway,
Churchgate,
Bombay : 400 020.

2, Divisional Railway Manager,
Western Railway,
Rajkot Division,
Kothi Compound,
Rajkot 2 360 001, csssssvsssensas Respondents.

( Adgvocate : Mr.N.S.Shevde )

ORAL ORDER
0.A./156/93

DATE s 05/10/99

Per ¢ Hon'ble shri V.Radhakrishnan : Member (A)

Heard Mr.Gogia counsel for the applicant and Mr.Shevde counsel
for the respondents.

Mr.B.B.Gogia counsel for the applicant states that the
applicant has expired. As such 0.A abates., Hence 0,A stands
disposed of accordingly.
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( A.s.Sanghavi ) ( v.Radhakrishnan )
Merb er (J) Member (A)
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P 4, CENTRAL ADMINISTRATIVE TRIBUNAL, DE LH!
MppHcation No. (7 ) let(¢z of 19
Transfer application No. old Write PEt: N sssuesinsinsoninsssslssmiasmissssivgssnce
CERTIFICATE

Certified that no further action is reqmred to betaken and the case is fit for consignment to the Record
Room (Decided).

Dated: f/f/lﬁ F(

Countersigned.

ountersign {\L\ 2 o ‘@&ﬁ’(ﬁ/r

~ Section Officer/Court Officer. \ \3 Signature of the Dealing
Assistant,

MGIPRRND—17 CAT/86—T, S, App,—30-10-1986—150 Pads,
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